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[Shri Swaran Singh.]

the following Notifications under sec-
tion 185 of the Navy Act, 1957: —

(1) The Naval Ceremonial] Con-
ditions of Service and Mis-
cellaneous  (Fifth Amend-
ment) Regulation, 1967, pub-
lished in Notification No.
SR.0. 25-E in Gazette of
India dated the 16th Novem-
ber, 1867. [Placed in Library.
See No, LT-1756/67.]

(2) The Nava] Ceremonial Con-

ditions of Service and Mis-

cellaneous (Sixth  Amend-
ment) Regulation, 1867 pub-
lished in Notification No,

S\R.O. 362 in Gazette of India

dated the 25th November,

1967. [Placed in Library. See

No. LT-1974/67).

Certified Accounts of the Delhi Deve-
lopment Authority for 1905-66,
elc.

THR DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL
SINGH): On behalf of Shri Jaganath
Rao, I beg to lay on the Table.

(1) A copy of the Certified Ac-
counts of the Delhi Develop-
ment Authority for the year
1965-66 together with the
Audit Report thereon, under
sub-section . (4) of section
25 of the Delhi Development
Act, 1857, [Placed in Library,
See No, LT-5/68.]

(2) A copy of the Ministers’ Re-
sidences (Amendment) Rules,
1967, published in Notifica-
tion No. GSR 1801 in
Gazette of India dated the 8th
December, 1987, under sub-
section (2) of section 11 of
the Salaries and Allowances
of Ministers Act, 1052, [Placed
in Library. See No. LT-%/
€8.]
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The Panjab Motor Spirit (Taxation ef
Sales) Haryana Amendment Ach,
1967, ete.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to hy
on the ;l'ahle:

(1) A copy each of the following
President’s Acts under sub-
secton (3) of section 3 of the

Haryana  State Legislature
(Delegation of Powers) Act,
1967: —

(i) The Punjab Motor Spirit
(Taxation of Sales) Har-
yana Amendment Act, 1967
(President’s Act No. 12 of
1967) published in Gazette
of India dated the 30th
December, 1967.

(ii) The Punjab General Sales
Tax (Haryana Amendment
and Validation) Act, 1967
(President's Act No. 14 af
1867) published in Gaszette
of India dated the 30th
December, 1967.

[Placed in Library. Ses No.
LT-6/68.]

(2) A copy each of the following

Notifications under section 38

of the Central Excise and Balt

Act, 1944:—
(i) The Central Excise (Twen-
ty-fourth Amendment)

Rules, 1967, published in
Notification No. GSR. 1880
in Gazette of India dated
the 16th December, 1967.

The Central Excise (Twen-
ty-fifth Amendment) Rules,
1967, published in Notifica-
tion No. GSR. 1883 in
Gazette of India dated the
28rd December, 1967.

[Placed in Library. See No.
LT-7/68.]

(8) A copy of Notification No.
G.S.R. 95 published in Gazetie
of India dated the 12th Jan-

(i)
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tions (Excise Duties) Rulss,
18967 to the Union Territory
of Dadra and Nagar Haveli,
under sub-section (4) of
section 19 of the Medicinal
and Toilet Preparations (Ex-
cise Duties) Act, 1955. [Pla-
ced in Library, See No. LT-
8/68.]

(4) A copy of the Tax Credit
Certificate (Excise Duty on
Excess Clearance) Amend-
ment Scheme, 1968 published
in Notification No. G.S.R. 80
in Gazette of India dated the

13th  January, 1968, under
section 280-E of the Income-
13th January, 1968, under

rary, See No, LT-9/68.]

(3) A copy each of the following
Notifications under section
159 of the Customs Act,
1962: —

(i) G.S.R. 1900 published ijn
in Gazette of India dated
the 28rd December, 1967.

(ii) G.SR. 1922 published in
Gazette of India dated the
30th December, 1987.

(iii) G.S.R. 1928 published in
Gazette of India dated the
30th December, 1967.

(iv) G.S.R. 1924 published in
Gazette of India dated the
30th December, 1967.

(v) G.S.R. 1925 published in
Gazette of India dated the
30th December, 1967.

(vi) G.S.R. 1835 published in
Gazette of India dated the
30th December, 1967,

(vii) G.S.R. 1936 published - in
Gazette of India dated the
30th December, 1967.

(viii) G.S. 1937, published in
Gazette of India dated the
30th December, 1967.

(ix) G.SR. 1938 published in
Gazette of India dated the
30th December, 1967.
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(x) S.O. 4864 published in
Gazette of India dated the
30th December, 1967.

(xi) G.S.R. 22 published in
Gazette of India dated the
6th January, 1968.

(xii) GS.R. 23 published in
Gazette of India dated the
6th January, 1968,

(xiii) G.S.R. 24 published in
Gazette of India dated the
6th January, 1968,

(xiv) GS.R. 25 published in
Gazette of India dated the
6th January, 1968.

(xv) The Denatured Spirit (As-
certaining and Determin-
ing) Amendment Rules,
1968, published in Notifica-
tion No, GSR. 8 in
Gazette of India dated the
13th January, 1968.

(xvi) G.S.R. 180 published in
Gazette of India dateq the
25th January, 1968,

[Placed in Library, See No. LT-10/

(6) Acopyen;hofmefollowmg
Notifications under
159 of the Customs Act 1962
and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
third Amendment Rules,
1967, published in Notifica-
tion No. G.SR. 189 in
Gazette of India dateq the
23rd December, 1967.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
fith Amendment Rules,
1967, published in Notifica-
cation No. G.SR. 1807 in
Gazette of India dated the
23rd December, 1967.

(iii) The Customs and Central
Excise Duties Export Draw-
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[Shri K. C. Pant.]

(iv)

)

(vi)

(vii)

(viii)

(ix)

back (General) Seventy-
sixth Amendment Rules,
1987, published in Notifica-
cation No. G.S.R. 1898 in
Gazette of India dateq the
23rd December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
seventh Amendment Rules,
1967, published in Notifica-
cation No. G.S.R. 1889 in
Gazette of India dateg the
23rd December, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) First
Amendment Rules, 1068,
published in Notification
No. GSR. 18 in Gazette
of India dated the 6th
January, 1988,

The Customs and Central
Excise Duties Export Draw-
back (General) Second
Amendment Rules, 1968,
published in Notification
No. G.S.R. 19 in Gazette
of India dated the 6th
January, 1968.

The Customs and Central
Excise Duties Export Draw-
back (General) Third
Amendment Rules, 1968,
published in Notification
No. G.S.R. 20 in Gazette
of India dated the 6th
January, 1968,

The Custems and Central
Excise Duties Export Draw-
back (General) Fourth
Amendment Rules, 1988,
published in Notification
No. GSR. 21 in Gazette
of India dated the 6th
January, 1968,

The Customs and Central
Excise Duties Export Draw-
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back  (General) Fifth
Amendment Rules, 1968,
published in Notification
No, G.SR. 81 in Gazette
of India dated the 13th
January, 1968,

(x) The Customs and Central
cise Duties Export
Drawback (General) Sixth
Amendment Rules, 1968,
published in Notification No.
G.SR. 138 in Gazette of
India dated the 20th January
1968.

(xi) The Customg and Central
Excise Duties Export
Drawback (General) Seventh
Amendment Rules, 1968,
published in Notification No.
G.S.R, 139 in Gazette of
India dated the 20th January,
1968.

(xii) The Customs and Central
Excise Duties Export
Drawback (General) Eighth
Amendment Rules, 1968,
published in Notification No.
G.SR. 174 in Gazette of
India dated the 27th January,
1968.

(xiii) The Customs and General
Excise Duties  Export
Drawback (General) Ninth
Amendment Rules, 1968,
published in Notification No.
G.SR, 175 in Gazette of
India dated the 2Tth Jan-
uary, 1968,

[Placed in Library. See No. LT-
11/68.]

(7) A copy of the Emergency
Risks (Goeds)  Insurance
(Fourth Amendment) Scheme,
1967, published in Notification
No. S.0. 4613 in Gazette of
India dated the 30th Decem-
ber, 1867, under sub-section
(8) of section 5 of the Emer-
gency Risks (Goods) Insur-
ance Act, 1982
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(8) A copy of the Emergency
Risks (Factories) Insurance
(Fourth Amendment)
Scheme, 1867, published in
Notification No. S.0, 4614 in
Gazette of India dated the
30th December, 1967, under
sub-section (7) of section 3
of the Emergency Risks (Fac-
tories) Insurance Act, 1962.

[Placed in Library, See No. LT-11/
68,]
Annual Report of the Coal Board for
196667

Calcutta, for the year 1966-67 (in the
Englisky ‘versions). [Placed in .Lib-
rary. See No. LT-12/68.]
President’s Proclamation revoking
Proclamation of Emergency
nEwT  WAP@ W W
Wt (@ e qes) o wew
woem, & ueefa g faamw #
w9 352 ¥ W (2) ¥ IvEwE
(%) & wwwig 10 S8, 1968 A
ard #Y v Sgawm ® o wfa
AT qed 9X T@ar §, W fEAiw 10
I, 1968 ¥ Wit ¥ T
9T Yo QHo WIXo 93
% firer g ff o faw® g0 oW
TSI Havw (1) & wweiT 26
wwa, 1962 ® arh & @y
W # Sgemen w1 sl
fwar st
{Placed in Library, See No. LT-13/
8.]
NormricaTions vnesr Forwaxp Con-
TRACTS (REGULATIONS) AcTt, 1952, ETC.
SHRI MOHD. SHAFI QURESHI: I
beg to lay on the Table— .
(1) A copy of the following Not-
floations issued under section
14 of the ferward Uonmtracte

(Regulation) Act, 1932:—
#) S.0. 4450 published tn Gazette

of India dated the
December, 1967,

(ii) S.0. 4583 published in Gazette
of India dated the 21st De-
cember, 1967.

(iii) 5.0. 4661 published in
Gazette of India dated the
28th December, 1967,

é:lﬂocd in Library, See No, LT-14/
-]

(2) A copy of the Coffee (Sixth
Amendment) Rules, 1967, pub-
lished in Notification No.
G.5.R. 1888 in Gazette of India
dated the 23rd December, 1967
under sub-section (3) of sec-

14th

tion 48 of the Coffee Act,
1842, [Placed in Library, ‘See
No. LT-15/68.]

(3) A copy of the Carda-
mom (Amendment) Rules,
1968, published in Noti-
cation No. G.SR 118

in Gazette of India dated the
20th January, 1968, under
sub-section (3) of section 33
of the Cardameen Act, 1065.
[Placed in Library, See No.
LT-16/68.]

(4) A copy of the half-yearly Re-
part on the activities of the
Coir Board and the working
of the Coir Industry Act,
1953, for the period from the
1st April, 1967 to 30th Sep-
tember, 1967, under sub-sec-
tion (1) of section 19 of the

Coir Act, 1953,
[Placeg in Library, See No.
LT-17/68.]

12.54 hre

PRESIDENT'S ASSENT TO BILLS
SECRETARY: Sir, I lay on the Table
following six Bills passed by the
Houses of Parliament during the last
Sesgion and assented to by the Presi-
dent gince a report was last made to
the House vn the 23rd December,
1967: —
(1) The Haryana State Legisla-
ture (Delegation of Powers)
Bill, 1967.
¢2) The Indian Tariff
ment) Bill, 1967.

{(Amend-



